
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

WEDNESDAY, THE ELEVENTH DAY OF DECEMBER
TWO THOUSAND AND TWENW FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

ARBITRATION APPLIC ATION NO: 248 OF 2024

Between:

AND

Counsel for the Applicant
Sri. V. Seetharama Avadhani

: Ms. V. Soubhagya Valli, rep.

Smt. Krishnapriya Kunapareddy Chinna, Wo. K.C. parasurami Reddv. Aoed
3.b_o-rJ_41,,y9at, Occupation. Architect, R/o. ptot No. 45, G_1, Nitya Reiide;ct,
Megrta Hills, Near Ravindra Bharathi School, Madhapur, Serlinjampally, KV.
Rangareddy, Hyderabad, Telangana - S000g1.

...ApplicanUPetitioner

1 !{ltLQqlglrlglons, Havinq its ptace of business at ptot No. 1222, H.No. B-
2-2931821N1222tF4, Fourlh Frooi, Road No. 36, Jubriee Hiils. Hvteraoio--
500033, Telangana State, Represented by its partner Smt. g. parviini Wo. g
Laxmi Narayana Hyderabad, ielangana -5000g1.

2 Sqi. K, Suri, S/o. Late L.C Suri, Aged about 7g years occupation_ Business,
R/o. H.No. 8-8-8, Sri Matha Chamber, Nampally, Hyderabad.'

3. Sri M. Rajashekar, S/o. Late Lachaiah, Aqed about 49 vears Occuoation:
tsusiness, R/o. H.No. 2-2-2214. Flat No. 302, lndra Heightd, DD Colony, Bag
Amberpet, Hyderabad.

...Respondents

Arbitration Apprication fired under sections 11 (6) of the Arbitration
and conciliation Act, 'r 996 praying that for the reasons stated in the
accompanying affidavit, this Hon'ble court may be pleased to appoint a sole

-Arbitrator for the purpose of adjudication of the disputes that have aiisen between
Applicant and the Respondents 1 to 3 in respect oi the terms of the Agreenrent of
Sale dated 0710712021.

Counsel for the Respondents :

The Court made the following: ORDER
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THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

ARBITRATION APPLICATION No.248 of 2o24

ORDER;

Ms. V. Soubhagra Valli, learned counsel representing

Mr. V.Seetharalna Avadhani, learned counsel for the

applicant.

2. l,earned counsel for the applicant seeks leave of

this Court to withdraw the application with the liberty to

frle a fresh application.

3. Accordingly, the Arbitration Application 1S

dismissed as withdrawn with liberty as aforesaid.

As a sequel, miscellaneous petitions, pending if any,

stand closecl. There shall be no order as to costs.
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HIGH COURT

DATED:1111212024

ORDER

ARBAPPL.No.248 ol 2024

ARBITRATION APPLICATION IS
DISMISSED AS WITHDRAWN
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